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Shrl Dasappa: I have given the time. 

Mr. Speaker: The question is, whe-
ther the weapons with which the 
murder was committed, were examin-
ed by the pohlce. Is there any infor-
mation available with the Minister? 

Shri Dasappa: They were handed 
over to the police. The rest of it ia 
done by the police. 

Dr. L. M. SiDghvi: Mr. Speaker, I 
would seek your protection. When he 
has given the answer in respect of the 
confession made before the police, 
how can he then say "handed over 
to the police"? 

Mr. Speaker: Investigation is going 
on. As an eminent laWyer, he should 
know that. 

Shri SurelMlranath Dwived,.: Whe-
ther investigation is going on or not 
is also not clear. 

Strike Threat b,. Pilots of Air-India 

+ r Shri Yashpal Singh: 
*1115 j Shrl D. C. Sharma: 

" Shrl Tan Singh: 
l Shri Vishram Prasad: 

Will the Minister of Transport be 
pleased to state: 

(a) whether the Pilots of Air-India 
have threatened to go on an indefi-
nite ~riJ<.e, in case the management 
recruited foreign. pilots to their fleet 
of inter..continental Boeing 707 jets; 
Bnd 

(b) it so, the action proposed to be 
taken in the matter? 

The DePUty M"mister in the Minis-
try of Transport (Shri Mohiuddin): 
(a) and (b). No strike notice has been 
received from the pilots of Air-India. 
n has, however, been reported that 
in the course of a Press Interview 
wme junior pilots had taken excep-
tion to a tentative proposal under the 
consideration of the Management of 
Air-India to recruit on contract for 
a period of 6 months, two pilots who 
had earlier been in the seNice of 
the Corporation for a long time. Th.Ui 

is regarded necessary to meet a tem-
porary shortage of Commanders due 
to diversion of some existing com-
manders for training on the new 320-
B Boeing aircraft, due to be deliver-
ed to the Corporation in May, 1964-
The Corporation, however, have as-
sured the Pilots Guild that the matter 
wilJ be tully disCUSSed with them 
before a decision is taken. 
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Shri Nath Pai: Is the hon. Minister 
aware of the contradiction in the 
reply he gave? In answer to the ori-
ginal question (a), he said that so far 
as he is aware, some junior membeI"ll 
of the Pilots Guild of India have made 
complaints, and in the same breath, he 
has said that they are nonethelelll 
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going to negotiate with the Pilots 
Guild!, Why is it necessary if the 
complaint did not come from the 
Pilots Guild? That is one contradic-
tion. Secondly, is i.t not the general 
policy of the Government ot India in 
the IAC that pilots who have resigned 
and sought employment with other 
companies, as these two pilots have 
done in this case--are not encouraged, 
and yet actually, in the reply that we 
have got, they are sought to be given 
employment here. Why is there this 
modification from this rule made in 
the case of these two pilots onJy? 

Shri Mohiuddin: I do not know whe-
ther there is any policy decision. ~ 
regards the contradiction, I do not 
think there is any contradiction. I 
have staed the facts. The tact is that 
in the Press interview, some junior 
pilots had stated .... 

Shri Nath Pal: It is the General 
Secretary and the President ot the 
Guild who have complained. 

Shri Mohi_din: .... that they <io 
not approve ot that tentative proposal 
under the consideration of the man· 
agement to recruit those pilots. But 
the authority with which any consul-
tation should take place is not indi-
vidual pilots, but the Guild. That is 
why I have stated that before a deci-
sion is taken, the Guild will be con-
sulted. 

Shri .Joachim Alva: Why is it that 
we often hear ot threats of strike in 
this strategic sector of Air India? Is 
it because they are dissatisfied with 
the quantum of salary they rece;vc 
and it so, have We explained to them that the IAF pilots recei~e less salary 
with greater risks? Or, is it because 
of the risk of unemployment when 
they are disabled? Or is it because 
we are unable to deal with them 
humanly, amiably and effectively. 

Shri MohiuddiB.: I think the hon. 
Member is mixing up Air India with 
IAC. The threat of strike about dis-
ablement was in IAC, not in AIl. As 
far as Air I1\dia is concerned, tl>ere 

was no threat of strike except what I 
have mentioned. 
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